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INTROBUCTION

1, the Chairman, Committee on Public Accounts, having been authorised by
the Comumittee to present thls Report, on their behalf present the 15th Report on
paragraphs relating to Depaxtment contained in the Report of the Comptroller and

~ Auditor General of India for the year ended 31st March, 2013 (Economic Sector).

~ The Reports of the Comptroller and Auditor General of India for the year
ended 31st March, 2013 ¢(Economic Sector) was laid on the Table of the House on
8th July 2014.

The Committee considered and finalised this Report at the meeting held
on 19-3-2018.

The Committee place on record their appreciation of the assistance rendered

to them by the Accountant General in the examination of the Audit Report.

V. D. SATHEESAN,
Thiruvananthapuram, " Chairman,
19th March, 2018. o Committee on Public Accounts.
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REPORT

FOOD, CIVIL SUPPLIES AND CONSUMER AFFAIRS
| DEPARTMENT

LEAKAGES IN PUBLIC DISTRIBUTION $YSTEM
INTRODUCTION

Public Distribution system (PDS) came into existence with effect from

1st July 1965 with the multiple objective of ratmnmg of essential commodmes,-

ensuring availability of basic commodities to the poor and needy through Fair Price

shop (FPS), stability of prices an_d to check the practice of hoardmg and
black marketing. '

Functioning of the Rationing System
The major agencies of the system are:

Government of India (Gol) - Responsible for fixing quantity and price of
food grains to be distributed to all categories

" of beneficiaries.

Food Corporation of India (FCI) - Responsible for procurement, transportation
" and warehousing the food grains.

State Government (Secretary, - Responsible for identification of BPL
Food, Civil Supplies and families, issuing ration cards, the
Consumer Affairs Department) management of PDS, supervision “and

monitoring of FPS.

- Dealers _ - Responsible for distribution to actual

CONSUINErs.

768/2018,
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The Commissioner of Civil Supplies (CCS) is the Head of the Department
 whois assisted by Director of Civil Supplies (DCS), Controller of Rationing, two
Deputy Controllers of Rationing, 14 District Supply Officers (DSO), 63 Taluk
supply Officers (TSOs) and six City Rationing Officers,

fn order to enstire the availability of essential cumrhodities, Kerala State Civil
Supplies Corporation Limted (KSCSC) was also entrusted the responsibility of
providing assistance and services in the distribution of essential commodj.ties under
two separate subsidy schemes. The activities of the Company supplement the other
schemes implemented by the depariment,

The Gol makes bulk allocation of ration articles for distribution through PD3

among the States whereas the Ministry of Petroleum and Natural Gas allocates

kerosene. The quantity of allocation is based on the number as well as category of
ration cards in the State as approved by it. Food grains procured by Gol through
FCI are allocated to State on price fixed by Gol for different categories of card

holders, _
Audit objectives, scope and methodolgy
The objective of Audit was to examine whether:

* there was diversion of ration articles by the Authorised Retail Dealers
(ARD) and '

® there was excess issue of -subsidiSed commodities to families by KSCSC

Audit conducted a field survey of ration articles availed by 2783 card
holders' spread over 39 taluks (out of 69) in 10 districts (out of 14) of the State
were cross verified with primary records maintained at the respective ARDs during
the period. Audit also test checked about 40 lakh sales bills of 102 outlets (under

i Employees of the audit units under the audit jurisdiction of AG (E&RSA) where audit was
undertaken during the year 2013 and who volunteered i participate in the survey,

)

-
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~ five depots) using the data analysis software IDEA to check the veracity of

quantity restriction exercised by KSCSC on the commodities sold at subsidised
rates, ' '

_Audit Findings

Audit found leakages in PDS as shown below:
Falsification of ration accounts by dealers
(i) Accounting of ration articles

As per Rule 53 (1) and 29 (1) of Kerala Rationing Order 1966 (KRO),
Authorised Wholesale Dealer (AWD) should make necessary entries in the day
book and ledger on supply of ration articles to ARD against payment of cash and

~ similarly, on issue of ration articles to Card holder, ARD should record the same in

the appropriate space in the ration card. The AWDs/ARDs should also maintain’
regular, accurate daily accounts of each rationed articles. At the end of the month, a
monthly rationing report should be prepared showing details of quantity allotted,
lifted and distributed and submit to the TSOs along with the monthly indent for the
next month. The TSOs consolidate the monthly reports of the ARDs under their
jurisdiction and submit to the DSOs and the DSOs to the DCS.

(ii) Comparision of issued quantuy recoded in ration cards wlth the records in
ARDs through ﬁeld survey

A field survey was considered to see whether the rationed articles accounted
for as issued were actually distributed to the card holders and also to ascertain
whether the accounts maintained by the ARDs were correct and complete.

For the purpose, copies of 2783 ration cards (2607 APL® and 176 BPL)
collected were tabulated and cross verified with the preliminary accounts viz., day
book and ledger of the ARDs.

2 As the probability for availing the ration articles were compartively less in respect of APL cards the
_ survey focussed on APL card holders.
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It was revealed that the ARDs had accounted essential commodities far in
excess of that was availed by card holders as shown below:

Table 1: Excess accounting by ARDs for the month of March 2013

Rice Wheat Kerosene | -

APL | BPL | Total | APL | BPL | Total | Total -
No. of cards .test 2607 | 176 | 2783 | 2607 | 176 | 2783 2783
checked o :
No. of cards in which| 2142 | 166 2308 | 1046 | 123 | 1169 |. 1944
quantity was less than
ARD's record
Percentage of cards| 82.16 (94.32| 82.93 | 40.12 |69.89| 42.01 | 69.85
with difference . :
Quantity availed by| 10415 | 1,836 12,251 |- 737.5 | 250 | 987.5 813.7
card holders (in
KgL)
Quantity recorded as| 22766 | 4613 | 27379 | 3317.5 988 |4305.5! 2138.55
issued by ARDs (in|-
Kg/L) |
Quantity inflated by| 215 | 251 | 223 | 450 | 395 | 436 | 263
ARDs as a
percentage of orginal
purchase

Lack of departmental monitoring on issue and accounting of ration articles

and failure to make end 10 end computerisation of PDS led to falsification of

accounting of ration articles and its diversion to open market.

Sale of subsidised items by KSCSC without restriction and resultant loss .

Kerala State Civil Supplies Corporation, Limited (KSCSC) a public Sector
Undertaking, was incorporated with the objective of procurement and distribution
of essential commodities to the public at reasonable prices. KSCSC procures
commodities from the open market through tenders and sell them from

AY
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1314 outlets (as of March 2013) across the State which are coordinated by
56 Depots. These items are sold to the customers without - quantity restriction at a retail
price fixed by the Company oh a commercial basis above the procurement price,

KSCSC sells part of the commodities procured as “subsidised sale” based on .

a lesser price fixed by the GoK. GoK releases grants to KSCSC for compensating
the loss borne by the Company. Being a subsidised sale, the eligible quantity to.a
household is restricted and the quantity restriction is monitored through ration
cards by entering the card number at the time of sales in the billing software in the -

 sales outlets. The sales from outlets are managed using MySQL based database-

Duﬂe_t Management System (OMS).

Audit noticed that the subsidised sales were made without any restriction.
The commodities were sold without entering the ration card numbers® in the billing
software or against invalid ration card numbers or in ‘excess of the restricted
quantity per household.

The amount of subsidy borne by GoK on the sales without restriction — being
the difference between subsidised rates and regular retailed price worked out to
%0.88 crore at five test checked depots and the outlets coming under them as
indicated in the table below: '

| Table2

SI. | Name of depot | No. of outlets | Amount of ineligible subsidy (T in crore)

No.| analysed : - :
Without | Invalid | Sales above ; Total
ration ration eligible :

N cards cards quantity

1 | Kanmur 26 0.40 134 | 012 |186
2 |Kottayam . 15 0.21 0.15 0.01 0.38
3 |Alathur 16 0.62 0.34 0.09. |1.04
4 |Chavakkad 20 0.94 1.90 0.04 2.88
"5 |Attingal 25 3.47 0.19 0.06 3.72
Total 102 5.64 392 0.32 988

3 Refers to ration card numbers not matching with 10 digit unique numbers.
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The Government stated (January 2013) that strict instructions were given to
ensure that subsidy items were issued only to genuine customers. Further,
directions were also given to recover the loss on account of such instances, 1f any,
from the officers responsible.

Conclusion

The results of the findings show that the accounts maintained by the ARDs
were manipulated and the quantity obtained through the manipulation were .
possibly diverted and disposed in black market. Audit also ‘noticed that the
commodities were sold at subsidised rate through KSCSC without any restriction,
The diversion/unrestricted sales so made were mainly due to the lack of
supervision and mounitoring on the part of ‘the department. Cons:denng that
Government subsidies distribution of ration articles to beneficiaries, Government
was bearing a huge unnecessary subsidy burden- on sale of ration articles to
ineligible people '

Recommendations

* Action may be taken to strengthen the mspectlon of the ARDs by
penodlcal verification of the accounts of the ARDs with reference to the
entries made in the ration cards;

®* End to end computerisation including biometric system may be
implemented in 2 time bound manner;

® Action may be taken to ensure sale uf item only to genuine customers
thmugh KSCSC,

Excess payment due to incorrect computation of Value Added Tax

An excess amount of ¥ 14.23 crore was refmbursed to FCI due to the incorrect
computation of VAT on CIP

Food Corporation of India (FCI) is respomsible for procurement,
transportation and warehousing the food grains to be distributed to the ration card -
holders through Authorized Wholesale Dealer and Retail Dealer. FCI procures the
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food grains at Central Issue Price (CIP) fixed by Gol and sells them to Authorized
Wholesale Dealers at wholesale price. GoK introduced [v.ide' G.0. (Ms.)
No.lUZOll!F&CSD_dated 25 February 2011] a special scheme of issue of food
grains (rice and wheat} at subsidised rates to different categories of card holders
through PDS (as stated belowy): . | |

¢ Atthe rate of T two ber kg to certain categories of APL card holders.

* At the rate of X two per kg to all BPL card holders up. to 31st August
2011 and at the rate of ¥ one from 1st September 2011. '

In order to compensate the difference between the CIP and wholesale price of
FCI, the State Govemment gave subsidy to FCI at the following rates during the
years 2010-11, 2011-12 and 2012-13.

Table 3 _ _
Category ' Amount of subsidy per quintal (in %)
APL (Rice) y 690
APL (Wheat) ' , 470
BPL (Rice) (upto 31-8-2011) 420
BPL (Rice) (from 1-9-2011) 520
BPL (Wheat) ‘ 270

The quantum of subsidy was arived at in such a way that the retail selling
price should be X two/X one per kg as the case may be, after meeting all other
expenses including VAT on central issue price. As per the provisions of the Kerala
Value Added Tax Act, 2003, the FCI is not liable to pay VAT on the amount of
subsidy received from Government. Thus, VAT to be reimbursed to FClis to be
calculated on net CIP (ie, CIP less amount of subsidy). Instead, VAT was
calculated in full CIP (inclusive of subsidy) and re-imbursed to FCI. This resulted
in excess payment of  14.23 crore as shown in Appendix IIIL, o
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Due to the incorrect computation of VAT on CIP, the amount reimbursed
during the years 2010-11, 2011-12 and 2012-13 was in excess by ¥ 14.23 crore.
On this being pointed out, the department accepted the point.

[Audit Paragraphs 3.1 to 3.2 contained in the report of the Comptrotler and
Auditor General of India (Economic Sector} for the year ended 31st March, 2013.

Notes furnished by the Government on the above audit paragraphs is
included as Appendix II]

.(1) Regarding the audit observation that Jack of departmental monitoring
of issue and accounting of ration articles and failure to make end to end
computerisation of PDS (Public Distribution System) led to falsiﬁcatiou_ of
accounting and its diversion to open market, the Committee sought the reason for
the same. The witness, Director of Civil Supplies informed that some corrective
measures had taken as per the directive issued to all district supply officers and
their subordinates regarding the same. He also detailed that the diversion of
.1060.91 MT of rice, 54.25 MT of wheat, 24.76 MT of kerosene and about 1080
cylinders of gas have been detected during the cross checking of about 56767
ration cards and a fine to the tune of Y 1.01 crore have been imposed in this regard

from the defaulters. With regard to the audit para that Authorised Ration Dealers

(ARD's) had accounted essential commodities far excess of that availed by ration
card holders, the Committee strongly opined that necessary action should be taken
to strengthen the inspection of the ARD's by periodical verification of the accounts
of the ARDs with reference to the entries made in the ration cards as mandated by
the Rule 53(1) and 29(1) of Kerala Rationing Order 1966,

(2) In respect of end to end computerisation programme, the witness,
Director of Civil Supplies Department detailed that intial work for the said project
~ had started in the year 2011-2012 and the National Food Security Act (NFSA)
came into force in the year 2013. The central rule came into being on 7-8-2015,
and in Kerala, the State rule framed in line with the central rule has been given to

P
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get it notified in' the Gazette, The Department had proposed to install E-PoS

machines in all ration shops across the state and its tender procedure is going to be

entrusted with KELTRON. All transactions in the ration shops will be through the
machine, He detailed that the department had contemplated to introduce door to
door delivery system which facilitate the online transfer of rice, wheat and other
commodities from the godown of Food Corporation of India (FCI) to 14330 ration

_ shops across the State which is also one of the components of end to end

computerisation.

(3) To a query of the Commitiee he informed that the department had
expended the allocated fund from the central Government which was about 50% of
the project estimate. In this context, the Committee lashed out at the Departinent
for not implementing the end to end computerisation in the department and
strongly recommended that end to end computerisation including biomeiric system
should be implemented in the department in a time bound manner.

Conclusions/Recommendations -

{4) In order to prevent hoarding, black marketing and to reduce unnecessary
subsidy burden, the Committee recommends that inspection of ARD's should be

" sirengthened by periodical verification of the accounts with reference to the entries

made in the ration cards as mandated by the Rule 53 (1) and 29 (1) of Kerala
Rationing Order 1966,

(5) The Cnmmmee observes with concern that lack of supervision and

‘monitoring on the part of officials resulted in diversion and unrestricted sale of

commodities and sale of subs:dlsed commodities in an uncontrolled manner to
ineligible people. Failure to make end to end computerisation of PDS led to
falsification of accounting of ration articles and its diversion to open market.
Therefore, the Committee recommends that end to end computerisation including
biometric system should be implemented in a time bound manner and strict
instruction should be given to ensure that subsidy items to be sold only to genuine
customers through the KSCSC.

76872018,
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- PUBLIC WORKS DEPARTMENT
EXECUTION OF STATE ROAD PROJECTS USING CENTRAL ROAD FUND

INTRODUCTION

Central Road Fund (CRF) ereated under the CRF Act, 2000, envisages
development and maintenance of various roads by Gol from cess collected on
. petrol and high speed diesel oil at the rate of % two per litre. Subsequently in
exercise of powers conferred under the Section 12 of the CRF Act, Ministry of
Road Transport and Highways (MoRTH), Gol vide notification dated 10th July 2007
made the CRF (State Roads)'Rules, 2007 for the disbursement of CRF in respect of
Specified projects. Categories of works under the programme are as follows:

* State roads excluding rural roads ie., comstruction of missing bridges,
Cross-drainage works, bye passes, parallel service roads along with
National and State Highways; widening of two lanes; strengthening of

_ weak pavement; rehabilitation of bridges and engineering aspects of road _
safety works; '

® road projects of Inter-State Connectivity (ISC); and

® road projects of Economic Importance (El) ie., roads directly conhecting
important market places, economic/industrial zones, agricultura] region,
roads benefitting vulnerable section of the society and also roads
leading to socially important Infrastructure such as cremation grounds,
orphanage etc, ' ' :

Implementing agency for the schemes is Public Works Department (PWD)
headed by Secretary to Government at Government level and CE, PWD (National
Highways) and his officers and staff at departmenta] level, : '

~ CRF works were implemented in the State from 2001-02 onwards, During -
the 12 year period up to 2012-13, 88 works relating to State roads having a length
of 1380.60 kms and five road projects of ISC having length of 97.3 kms were
sanctioned by the MoRTH, Of these 76 State road works having a length of
1219.395 kms and four roads of ISC having a length of 87.6 kms were completed
as on 31st March 2013, :
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The audit of Execution of State Road-Works using CRF during 2008-09 to
2012-13 was carried out through test check of records during the period May 2012

' to June 2012 in the offices of the CE, National Highways, all three circles and eight

divisions covering 67.10 per cent expenditure (X 315.76 crore) of the total

‘expenditure of ¥ 470.55 crore incurred during the period. In addition to the 48

road projects (Appendix 1II) sanctioned during 2008-2013, the expenditure
incurred on the ongoing projects are also test checked in audit. The audit findings
with reference to non observance of the provisions of the CRF Act, 2000, CRF
(State Road) Rules, 2007 and other Rules and codal provisions for planning and
execution of works are discussed below:

Physical prﬁgmss

The present position of pmjécts sanctioned during the five year audit period
from 2008-09 to 2012-13 are given in table shown below:

Table 4: Details of works sanctioned, completed and pending for the
period 2008-2013

CRF State roads 15C Total

' No. | Length in | Sanctioned | No. | Length | Sanctioned | No. | Length [Sanctioned

km. cost (X inkm. | cost{¥ inkm. |cost(¥
in crore) _ in crore) in crore)
1 2 3 4 5 6 7 8 9 10

Ongoing {21 | 352635 | 13814 | 4 |87.60| 33.02 |25 |440.235 | 17116
projects as 0 '
on 31st
March 2008

Projects | 47 | 67696 | 42468 | 1 | 97 | 7.0 |48 | 68666 | 43174
Sam;tioned :
during

Total 68 (1020595 56278 | 5 | 97.3 | 4012 | 73 {1126.895 | 602.90
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1 2| 3 4 15| &6 7 |8 9 10
Completed | 56 | 868.395 | 43344 | 4 | 87.6 | 33.02 | 60 | 955.995 | 466.46
during

2008-2013

De- 2 0 629 (0| o 2 0 6.29
sanctioned

Work motf 11 600 | 373 [0 | o 1| 600 | 373
taken up ’ _

Ongoing | 9 | 15520 | 11932 | 1 | 97 | 710 | 10| 16490 | 12642 |
Works C : ' il

Financial outlay and expenditure

Year-wise position of budget allocation, receipt of funds from Gol,
corresponding expenditure by GoK- are given in table below:

Table 5; Details of budget provision, grants received from Gol etc.

_ _ & in crore)
Year | Budget Sanctioned | Funds realeased | Expenditure | Excess (+)/
Provision _costof . by Gol Savings (-)
projects by _ over BE
-MoRTH (Percentage in
_ bracket)
2008-09 | 4950 103.73 44.85 51.88 (+)2.38
_ (4.81)
2009-10 58.70 ' 85.68 60.12 58.40 {-)0.30
{0.51)
2010-11° | 15186 169.65 - 81.34 © 154.36 (+)2.50
- (1.65)
2011-12 51.04 0 4.44 51.12 (+)0.08
(0.16)
{2012-13 . 14886 66.39 12486 154,79 (+)5.93
4 . (3.98)
Total ‘| 459.96 425.45 315.61 470.55
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Stht,e Government incurred an expenditure of X 470.55 crore, against which

" Gol reimbursed only ¥ 315.61 crore during the period form 2008-09 to 2012-13

leaving a short_fall in re-imbursement to the exteﬁt of  154.94 crore, The delay in
taking up and completion of projects in compliance with CRF Rules resulted in
shortfall in release of fund by Gol. The flow of fund from Gol was dependent on

the works executed and any failure to comply with the stipulations would affect

" adversely the flow of fund form Gol. The department has not maintained work

wise details to facilitate any reimbursements in case of shortfall.
Planning

Audit scrutiny. revealed that the primary requirement of survey and
investigation for balanced development of infrastructure in the road network of the
State [Rules 5(5) of CRF Rules] was not available with the department. The

department did not prepare any work plan, either annual or compaosite to execute

‘the projects in a systematic manner. The department stated that the selection of

projects was made on the basis of the requests of MLAs, MPs and Ministers, This

led to various disparties in taking up CRF projects as mentioned below.
Regional imbalance in selection of road works

As pe.r Rule 5(5) of CRF Rules, the project shall be selected with a view to
have a balanced development of the road network in the entire State. However, 1o
prujec.ts had been sanctioned in Idukki district of the State ever since the CRF
schemes had been implemented in 2001 and in Wayanad since the last five years
despite the fact that these districts share border with other States and are tmportant.

for ISC. The districi-wise details are as shown' below.
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Table 6: Details of projects sanctioned during the period 2001-02 to 2012-13

Sk Name of district | Total S_anctiuned Actual State roads ISC projects
No.. ' cost expendi | Completed | Ongoing Completed: Ongoing
: (¥in crore) | ture _
1 Thirevananthapwam | 17 | 164,28 | 17358 16 1 -
2 |Kollam 1 785 | 435 0 1
3 |Alappuzha 2 | 1775 | 1208 1 1
4 | Pathanamthitta 1 8.45 11.44 1 0
5 |Koitayam 6 89.73 | 5677 3 3
6 | Idukki 0 0 0 0 0
7 | Emakulam 19| 1281 |nzos| qe '
8 | Thrissur 4 | 221 | 2154 4
9 |Palakkad - 4 46.59 '33.41 1 1 1 1
10 | Malappuram 9 | 7978 | 5949 8 1
1 _K&zhikode_ _ 13 5904 | 47.98 2 1
12 |Wayanad 5| 3176 | 3227 2 '3
13 | Kannur 7| 6012 | 5758 6 1
14 |Kasargod 3| -2100 | 1779 3
Total 91 | 72037 | 65037 7% 10 4 1

Audit observed that the department has not selécted

a balanced development as mandated by the Rules.

Projects on Inter-State Connec

were

was taken up whereas no projects under the cate

since

ignored

road works 50 as to have .

tivity (ISC) a:id_Economic Importance (EI)

During the peried 2008-2013, only one project® under the category of I1SC

2001.

gory of EI had been taken up

4 Improvements to Kannannur M

NH 47 and NH 213 in Palaldad

ercy College M
district.

epparambu Kavilppadu olavacode road connecting
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Overlapping projects

MoRTH approved in principle (July 20:10) execution of the 13.710km of road
comprising - 'Improvements to Aluva — Paravur road from km 1/330 to 12/200 km'

“and 'Anchal-Vazhikulangara road from km 0/000 to 2/840 km under the category of

EI at a cost of X 8.10 crore. But another project viz "CRF - link road connecting
NH 17 and NH 47 under the improvement to riding quality of Parur -
Nedumbassery Airport road' had also been sanctioned by MoRTH in November
2009. The second project includes the first road except the portion of 'Anchal-
Vazhikulangara road' from km. 0/000 to 2/840. Audit observed that proposal. of the
same road under two projects led to overlapping which eventually lead to halting

_ -one of the projects. Thus the absence of sound planning system eventually yesulted

in granting two sanctions for a single project.
Selection of NH proj'ects using CRF allotrent for State _roaid projects

~ Projects required in NH roads are being funded by Gol directly. CRF
allotment to States was meant for utilising on State roads. Audit revealed that the
project ‘Construction of Dharmandom Bridge in NH 17' in Kannur District which
was completed at a cost of ¥ four crore was taken up by National Highways
Division, Kannur uSing CRE"". CE repiied that due to sudden settlement of piers, the

bridge was in the verge of collapse and that there was no provision made in Annual

Plan and hence CRF was used immediately for the construction of bridge.

Audit observed that the bridge forming part of NH wing should have been
constructed utlising funds allotted for NHs and the CRF meant for State roads

* could have been utilised for other eligible State road projects.

Projects proposed without ensuring availability of land

Rule 5(3) of CRF Rules inter alia stipulates that the proposals shall include

only those projects where land is available without any encumbrance. But the
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E department prioritised and obtained sanction of MOoRTH for two projects in two

divisions’ without ensuring the availablity of unencumbered land/clear site.

Various pre-requisites such as acquisition of land, clearance from forest department

etc. were not obtained prior to taking up the project. This had resulted in lagging

of prajects or de-sanctioning of projects by MoRTH as shown below:

Table 7: Details of projects proposed without ensuring availability of land

Division,_Kapriur)

T 1.61 crore.

8l. | Name of projects Yearof | Present position - | Reasons for non- |  Amount
No. sanction of the projects availibilty of | involved
land (¥ incrore)
1 [Anakayam bridge| Ocoicber |De-sanctioned by | Want of 5.17
in Nedumbassery-| 2008 |MoRTH (August]clearance from '
Kodaikkanal road 2011) Gol w0 divert
(NH division ' Forest land for
Muvattupuha) the construction
of bridge
2 | Ezhimala-Vellur- | June 2805 | Completed in [Non shifting of 1.61
Padiyottuchal road- March 2010 with | utilities from the |
Pulingome  from ‘1a delay of more |alignment  of
chainage  37/800 than two years. | road
km to 43/234 km Delay resulted in
including enhancemnent of
construction of contract value by
bridge (NH

The award of project without ensuring the availability of unencumbered land

not only resulted in non completion of project and escalation of cost but also

delayed further grants by Gol.

5 Muvattupuzha and Kannour
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Improper planning and evaluation of projects

Selection of the following projects without planning and absence "of
evalnation of benefit to. public, resulted in dropping the project midway or
remaining incomplete indefinitely after incurring X 5.91 crore in two cases test

- checked in two divisions as shown below:

Table 8: Projects for which intended benefit could not be served

| pulingome from

chainage

37/800 km tol
km

43/234
including

"construction  of |

Expenditure:
X 5.83 crore

border and ends in
forest area of the
State of Kamataka.
The cost incurred
for the construction
of the bridge alone

Sk Name of Status/expenditure | Details of project | Audit observation
No. projecis incurred
1 2 3 4 3
1 |Ezhimala-Vellur- {Work completed| The Bridge is!The project was
Padiyottuchal | on March 2010 | situated on the State|wrongly prioritised

and executed
without considering
the fact that the
other end of the
bridge was forest
land of another

bridge _ was T 1.75 crore.|{State and as a
(NH Division The improvement| result the
Kannur) of the road was!expendimre for

given top priority | the bridge became

stating that the road
was the shortest link
between Ezhimala
Naval Academy and
Banglore from
where infrastructure
related requirements
of naval academy
was to be conveyed.
The work could not
be arranged beyond
the border as the
land is situated in

.| forest area.

idle. -

Though the work
in the State of
Kerala has been
completed, the
work in the State
of Kamataka could
not be arranged.}-
The State
Government should
have co-ordinated
with Government
of Karpataka for
the timely

Yaw|omd-

completion of work.
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2

3

4 -

5 N

Construction of
Kalpetta bye pass
(NH Division
Kozhikode)

‘Expenditure
¥ 4.16 crore
‘Balance work is
being  carried

|out by Roads

Division, Kalpetta

In  June 2006,
constrction” of
Kalpetta " bye pass
with provision for
pavement  was
awarded using CRF
in WNH Division,
Kozhikode., Owing
to defective
planning  sufficient
quantity of various
items work was not
included in the
estimate,

Therefore the work
was completed only
up to embankment

level with an
expenditure of
X 4.16 crore. The
balance work s

being executed by
roads wing of State
PWD using State
fund and the work

has not been
completed so far.
(June 2013)

The intention of
CRF is to utilise
the fund for
development of
the road as per
Indian Road
Congress/MoRTH
specification. But
due to omission in
providing sufficient
items/quantities in
the work, the bye

pass has not
materialised even
after  expending

X 4.16 crore from
CRF.

CE replied that
the  expenditure
towards extra
quantity of random
rubble and hard
rock excavation
was assessed as
T 2.20 crore but
there wis o
provision to meet
the extra liability,
Hence it was
decided to close
the project

formation level,

-at
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Delays

According to CRF (State Road) Rules, 2007 for the disbursement of the
CRF in respect of specified projects, an individual project is required to be -
technically approved, financially sanctioned and awarded to contractor within a
period of four months from the date of approval from Gol and period of
completion should not exceed 24 months iﬂcluding tendering process.

Test check of records of three® implementing circles regarding the projects
awarded during 2008-09 to 2012-13 revealed that there was delay in award of work
by the department in respect of 41 projects ranging from one month to 34 months
and hence the commencement of the project was delayed.

In two cases, the projects had to be awarded at higher costs. The cost overrun

_ consequent on the delay in the award of project in two cases amounted to

¥ 2.08 crore as illustrated below: -

The project of Improvements of riding quality of SH 52 Palakkad — Pollachi.

‘road was sanctioned by MoRTH in June 2007 for ¥ 9.28 crore against the estimate

of T 8.79 crore. The lowest quoted (October 2007) rate was 12.97 per cent above
the estimate rate. State Government approved (March 2008) nine per cent above
estiniate_' rate after a lapse of five months against the stipulated period of four
months. But contractor was not willing to execute the project at the rate approved
by the department. Subsequently, the work was retendered and awarded in January
2010 at 28 per cent abuve estimate rate after a lapse of 31 months from the date of
sanction with an excess cost of 1.32 crore. -

" The project of Improvement to Thrikunnapuzha-Mavelikkara (via)

Nangiarkulangra road was sanctioned by MoRTH for  7.02 crore in January 2011.
The Estimatied PAC of the work was  6.65 crore, The project was tendered with

last-date for submitting tender proposals as 28 February 2011. Financial bid was-

opened on 19 May 2011, The lowest offer received was ¥ 7.41 crore. As firm

period of 120 days from 28 February 2011 expired on 28 June 2011 the lowest

6 NH Central circle, Kochi, NH North circle, Kozhikode and NH South circle, Thiruvananthapuram,
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bidder extended the firm period for further three months up to 29 September 2011.
However, the department approved tender only in October 2011. The lowest
bidder refused to take up the project. The department approved (April 2012) the -
offer of second lowest bidder with the agreed PAC was ¥ B.17 crore. Audit
‘revealed that delay in finalisation of tender within the firm- period led to extra
commitment of ¥ 0.76 crore. ' '

Modification of specification in violation of sanction led to extra expenditure

As per para 1801.1.2 of KPWD Manual the specifications should not be
changed during the execution of the project unless warranted due to technical
reasons. Audit revealed that the alterations to the approved- specifications were
made without proper justification and resulted in avoidable extra expenditure of
X 42.68 lakh as detailed in table shown below:

Table 8: Details of projects with unjustified changes in specifications

Sl Name of Expenditure | Nature of projects Audit ohservation
No.| projects incurred/ '
_ Status
1 2 3 4 5
1 (lmprovement | 5.41 crore|The thickness of|SE has not furnished
|to project Bituminous Concrete |any technical reasons
Muvattupuzha- | completed [(BC) as per the[for the modification
Theni road estimate approved by|of the thickness
' CE- was - 25mm.|except the plea that
Accordingly the | Tender schedule
quantity  sanctioned | provided of

was 1500m’. While
inviting tenders the
thickness was
enhanced from 25|
mm to 30mm by SE
resulting in increase
in the quantity of BC
by 318.235m>

| T 21.12 lakh.

Thickness of 30 mm,
Hence the change
was unwarranted as
no valid reason
atributed to  the
change and this has
resulted in excess
expenditure  of
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2 3 4 5
Improvements | X 8.83 croreé|The scrutiny of the|As per MoRTH
to Padanilam-| project project file of CRF|specification 112.2
Nanminda road | completed |2010-11 under NH|the contractor should

Division, Kozhikode,
showed the Surface
Dressing
provided as extra
item and was
executed on WMM

‘was

for allowing traffic.

The item of Surface
Dressing was
provided the
project  sanctioned
estimate of MoRTH.

not
in

have done the project
of widening road by

allowing trafic along

part width of existing
road by providing
treated shoulders on
the side  where
project was  not
progressing; The
treatment on shoulders
included providing of [
Granular Sub Base
(GSB) and surface
dressing gver it. As
per MoRTH
specification  112.6
such freatrnent was
an incidental item of
project and should be
the responsibility of
the contractor and
should not be paid
separately. Hence
payment for the same
as an extra item was
unwarranted.  The
extra expenditure
works out to ¥ 13.52
lakh. -
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2 .3 4 5
- |Strengthening X 2.18 crore|In the sanctioned|i. Road widening
and project estimate (May! was proposed with
improvement completed |2008)of the project{ the courses of|
to Azhichilam- ~[the area to be| layers of GSB,

Faroke College
—Faroke
Chungam road
connecting
Calicutt
byepass
NH-17

and

widened is 6597 m?
and area of existing
road to be raised by
laying Built up Spray
Grout (BUSG) was
1304m? ' On
execution, the area to
be widened was
limited to 2,529.54
m? due to insufficient

land width and
quantity of BUSG (in
area) enhanced to

36,793.47 m® citing

-|execution of BUSG

in entire area to
increase in  crest
thickness.

WMM, BM and
BC. But deviating

from original
sanction an
additional course
~of BUSG was
_provided in the
widened area of
2,529.54m? as

provided in thel -
original estimate.

This has resulted in

an avoidable
expenditure of
- ¥ 5,39 lakh.

ii. Before applying
bituminous courses,
tack coat was to be
applied on existing
bituminous  layer
. and prime coat on
non bituminous
layer as per MoRTH
specification.
However in
violation of the
same, prime coat
was applied over
both  bituminous
_and non bituminous
areas before applying
BUSG. Avoidable
expenditure due to
providing prime
coat instead of tack
- coat for an-area of
2222173 m® was
T 2.65 lakh.
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Absence of a monitoring systerﬁ

The expenditure incurred for projects utilising CRF is reimbursed from Gol

. subject to restrictions such as;

i. Expenditure to the extent of 110 per cent of sanctioned cost of a project.

ii. Project should be commenced within four months and completed within
24 months of sanction.

Reimbursement from Gol (X 315.61 crore) was far short ﬁ' 154.94 crore} of
expenditure incurred (X 470.55 crore), as detailed in Table 5. Audit revealed
that CE, NH or the State Government had neither project wise reimbursement
details nor reason for shortage of reimbursement. Further, Government did not take
timely action 1o arrange the projects within four months so that projects could be
completed within 24 months. Government rteplied that the shortage of
reimbursement was not taken up with Gol and that there is no system of informing
shortage of reimbursement. It was also stated that the department does not have a
system of maintaining project — wise reimbursement. :

Audit recommends that there should be a mechanism to menitor progress of

projects sanctioned and reimbursement form MoRTH so that the Government

would be able to get the amount reimbursed from Gol in time.

| Impact

Table 9: _ .
SL | - " Particulars Reference | Amount -
No. _ topara | (T incrore)
1 |Overlapping projects . . 3.54.3 8.10

-2 |Selection of NH project using CRF allotment for| 3544 | 400
State road projects

3 |Projects proposed without ensuring availability of land | 3.5.4.5 . 6.78
4 | Improper planning and evaluation of projects 35.4.6 5.91

5 |Delays . . 355 208
6 |Modification of specification in violation off 3.5.6 0.43

sanction led to extra expenditure
Total . . ' 27.30
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Inadmissible payment to contractor for works not executed

Overpayment of ¥ 09.1 crore by the EE due to improper assessment of actual
work executed

The Superintending Engineer (SE), Roads and Bridges, North Circle,
Kozhikode awarded two Road improvement works namely 'Improvements to
"Karyavattom -Alanalloor road' (Work-1) and 'Mankada-Pattikkad road' (Work-1¥) in
_Malappuram district with Estimated Probable Amount of Contract (EPAC) of
X 2.15 crore as detailed below:

Table 10:
(in crore)
Particulars ‘Work 1 Work T | Total
Date of Award July 2005 Angust 2004
EPAC 1.08 1.07 2.15
Accepted rate 17.99 pbr cent[2792 per cent
below EPAC below EPAC
Contract amount 0.93 0.78 1.71
Revised EPAC 1.65 1.80 '13.45
Date of completion February 2007 | August 2007
Claim preferred by the contractor |1.44 1.37 281
Amount paid to the contractor 1,19 0.91 2.10
Month of payment June 2008 " |May 2007
Balance payment due . 0.25 0.46 0.71

In June 2007 Audit objected to the revised estimate as it exceeded the powers
of the SE. EE, Roads Division Manjeri therefore paid X 2.10 crore limiting the
payment within the sanction amount of X 2,15 crore. Aggrieved by non-receipt of
balance amount, the contractor moved the High Court. In the counter affidavit
filed, the EE admitted the claims of the contractor, based on which the High Court
ordered (27 August 2009) to release the balance amount. The department effected
* payment of balance amount of X 0.71 crore in May 2011.

[
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Audit scrutiny of records of the Division revealed that:

1. A departmental scrutiny of work was ordered (October 2010) and
" conducted in January 2011/April 2011 to assess the actual work executed
~ by - the ‘contractot. It was found that X 2.10 crore paid before
the Court’s intervention was actually in excess of the work done by
X 19.85 lakh (T 17.51 lakh for work I+ X 2.34 lakh for work I). It is
evident from this that the EE admitted the excess payment without proper
measurement of work actually done. Further, by filing an affidavit
admitting the contractor's claim for a further amount of X 0.71 crore, the
EE was responsible for a total excess paid amount of X 0.91 crore.

2. The Court while giving direction (August 2009) for payment had opined
that it is open to the Government to take appropriate steps against the
contractor if the work had not been completed satisfactorily. Based on the
belated scrutiny conducted by the department in January 2011/April 2011,
the department could have recovered the excess paid amount from the
contractot. Instead they chose to file a writ petition which was not
necessary to effect the recovery. The matter was reported to the
Government in July 2012. The Government replied {October 2013) that
the withheld amount was released based on orders of the High Court and
that the delinquent officers were punished for the erroneous sanction of
revised estimates. Government also stated that a writ appeal was filed in
the High Court for recovering the excess amount from the contractor. The
second part of the reply is not acceptable due to the fact that the High
Court had given an order that gave room for recovery of amounts for
work not done by the contractor and there was no need for the department

. to approach the Court. '

“Time and cost overrun due to delay in revision of a faulty design

Absence of adequate field work and subsequent delay in revising design in
construction of a bridge resulted in time gverrun by more than six years and cost

- overrun of X 13.79 crore.

Téi |10z,
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Public Works Department issued (September 2004) AS for the construction
of Mattool-Madakkara bridge across Maitool river in Kannur district under the
RIDF X scheme of NABARD at an estimated cost of ¥ 11.50 crore (based on 1999
-SoR}. The work consisted of construction of a 259.43m bridge having seven spans
- approved by Design Research Investigation and Quality control Board (DRIQ).
The length of approach road was 475m on Madakkara side of which 250 m passes
through water logged area and for a length of 508 m on Mattool side.

The work was technically sanctioned (November 2004) for an estimated
cost of T 9.79 crore. The work was awarded (March 2005) to M/s Kerala State
Construction Corporation Ltd. (KSCC) by SE, Roads and Bridges, North Circle,
Kozhikode at 20.50 per-cent above the estimate rate at an agreed EPAC of
T 11.12 crore. The work was to be completed by April 2007.

The land was handed over to the contractor on 5 April 2005 for construction
work. The contractor commenced the work and requested (May 2005) the
~ department to change the scope and design of the work by extending the bridge to
cover the portion of the approach road over the water logged area at an estimated _
extra cost of Y 9.18 crore. Total cost of orginal works and extra works (including
tender excess) was T 20.29 crore. As no decision on his proposal was taken, the
contractor stopped the work (June 2006) after completing six pile groups incurring
an expenditure of ¥ 3.78 crore. The Division submitted (August 2006) a revised
design of bridge to cover approach road. Government rejected the said proposal in
August 2007 and directed the deparlment to complete as ongmally designed and
estimated.

However, based on a subsequent report of CE (R&B) (December 2008),
Government issued (February 2009) revised AS for ¥ 31,78 crore (based on 2008
SoR) including provision for payment already made amounting to ¥ 3,78 crore for
executed item of work. CE approved the revised estimate for ¥ 31.78 crore
incorporating 11 extra items which covered the construction of bridge proper over
the water logged area. Government also conceded the demand of the contractor for
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rate revision and sanctioned revised rate at.10 per cent over the estimate for the
balance work which resulted in escalating the total contract value to ¥ 34.08 crore.
The payment made to the contractor (upto Januai'y 2014) amounted 0
% 33.65 crore. The work was completed in Febrary 2014.

~ The defective design in the project and undue delay in revision of estimated
to remedy the same resulted in cost escalation of ¥ 13.79 crore’ and time overrun
by more than six years (as February 2014), '

The matter was reported to Government (July 2013); their reply has not been
received (March 2014). o

Undue benefit to a contractor

Extra expenditure of < 0.80 crore due to calculation of rates for ‘extra item’
based on SoR 2010 instead of SoR 2007 and mistake in.reckoning the distance
from souce of material to the work site. ' ' '

Government issued AS (August 2006) for the work of Improvement of 16100
metres of Kottayam-Kumarakom-Thaneermukkom road in thre¢® reaches at an
estimated cost of  6.91 crore under RIDF XI Scheme of NABARD for tourism
development. The work was technically sarctioned for an estimated cost of -
% 6.80 crore based on 2004 SoR. The SE, Roads and Bridges, South Circle,
Thiruvananthapuram invited tenders on three occasions between Januarjr 2007 and
May 2008, but all the three tenders could not be finalised either due to incomplete
bids of reluctance by contractors to extend firm period.

The work was tendered for the fourth time during June 2009 was awarded
(November 2009) to 2 contractor’ at 65 per cent above the estimates. The Agreed
Probable Amount of Contract amounted to % 9,53 crore. The work was completed

* in December 2011 and total payment of T 18.76 crore was made.

7 % 34.08 crore-X 20.29 crore

8 Reach -I: Baker Junction to lljckal bridge- 4,200 meires.

* Reach 1L : Blickal bridge to Kumarakom boat jetty — 7,200 metres.
Reach -11I: Boat jetty to Pennar bridge — 4,700 mefres.

9 Shri.K.V. Joseph & sons, Kurickkal house, Edappally villge, Emakulam.
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| The o.rig'mal proposal for fhe ba.ée course of the road was "Water Bou_nd
Macadam’® (WBM). -Dui‘ing execution of the work (November 2010) the base
course was changed from WBM to "Wet Mix Macadam™ (WMM). for the reason
that the WMM would be better considering the- type of soil, more durable and
better for the life of pavement. The revi.s'ion-of.base course form WBM to WMM
was treated as an ‘extra item' and the rate was worked out to ¥1,355/cum based on
SoR 2010. The quantlty of WMM actually executed was 22,938.385 cum and |

amount pald on the same was X 5.13 crore,

The Audit scrutiny of records in this regard in the office of the CE, Roads and

Bridges, Thiruvananthapuram revealed the following:

® The Change from WBM to WMM was decided after ascertaiﬁing the site
' conditioris, nature of soil, the connectivity of the road from Kumarakom
with other part of the town, the state of road during monsoon season etc.
The department had ignored the site condition while preparing the orginal
estimates and awarding the work. Hence this had to be: assigned as an
extra item’, |
~® For effecting the changes in the base course from WBM to WMM, the
rates as per SoR 2010 were édopted instead of SoR 2007, This was a
violation of tender conditions which sﬁpulate that the rate of 'extra lterﬁ
should be arrived at applying the rates as per original tender on which the
tenders were invited, As a. result there was an excess expenditure of
- X53.91 lakh (Appendix I11). '

10 . WBM: A paved surface having compressed layer of clean crushed coarse aggreate mechanically
interlocked, voids filled with binding materials with the assistance of water,

11 WMM: it is a road base material consisting of crushed rack usually pre-mixed wizh cunr.rolled
armount of water for adequate compaction,
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® Similarly, it was noticed that while changing the base course from WBM
to WMM, it required three types of Bolder Stone (BS) to be transported to -
the site. However, while calculating the conveyance charges of BS the
distance was reckoned as 36 kms against the actual distance of 30kms.
The conveyance charges of BS for one cum. of WMM for 30 kms worked
out to T 385.97 as per SoR 2007. But in the computation of rates, for
extra items, it was incorrectly reckoned as X 443.78, the difference being
% 57.81 for one cum. of WMM. The resultant excess payment worked

- out to ¥ 26.47 lakh (Appendix LII).

Thus the calculation of rate of extra item in violation of contract conditions
resulted in extension of undue benefit of T 80.38 lakh o the contractor. '

On this being pointed out the CE stated (July 2013} that the computation of
extra items on the basis of SoR 2010 was a mistake and that action would be taken
in due course.

[Audit Paragraphs 3.5 to 3.8 contained in the report of the Comptroller and
Auditor General of India (Economic Sector) for the year ended 31st March 2013,

Notes furnished by the Government on the above audit. paragraphs is
included as Appendix II] '

(6) Regarding the udilialization of fund for the construction of Dharmadom

‘Bridge in NH 17 in Kannur District, the Committee sought details regarding the

same. The witness, Secretary, Public Works Department informed that, . the

‘Department had no othrer way, than its inclusion under CRF (Central Road Fund),

since the bridge was at the verge of collapse and it deemed unfit for vehicular
yraffic at that time. He also depicted the necessity of immediate reconstruction of .

~ the bridge before the Committee. When the Committee asked whether the

Department was aware about the dilapidated condition of the bridge, another
witness, Deputy Chief Engineer, ‘Public Works Department answered in the
affirmative and deposed that the construction of the said bridge was included in the
Annual Plan, but the dearth of fund was the main obstacle. To a query of the

- Committee, the witness, Secretary, Public Works Department informed that the

construction of Dharmadom bridge had almost been completed and it will be open
to public very soon. . ' R
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(7) Regarding the National Highway 17, the Committee observed that no
construction had been taking place in the Old National Highway, the wimess,
Secfetary, Public Works Department informed that it, had been declassified into
State Highway. :

(8) In this context the Committee expressed its grave concern regarding the
under construction of National Highways in the State and the witness, Secretary,
Public Works Department detailed that acquisition of land for National nghways
is the main hindrance prevailing in the State and an action plan had already been
charted out in this regard and Chief Secretary has been nominated as a member in
the High Level Committee constituted by National Highway Authority of India to
resolve the issue. The Committee accepted the explanation furnished by the
Department. )

(9) Regarding the audit observation of projects proposed without ensuring
availability of land the Committee accepted the explanaﬂon furmshed by the
Department.

(10) Regarding the audit observation an improper planning and evaluation of
projects in the Ezhimala-Vellu-Padiyattachal road the Committee accepted the
explanation furnished by the Department.

(11) Regarding the audit cbservation that the Kalpeita byepass (NH Division
Kozhikode) has not materialised even after expending T 4.16 crore from Central
Road Fund, the Committee sought the details and the Deputy Chief Engineer,
Public Works Department admitted the technical lapse on their part in this régard.
In this context the Committee observed the lethargic attitude of the department in
not executing the mandatory procedure in road construction, such as soil test and
expressed in deep resentment in this regard, and opined that exact procedures
should be formulated at the department level and the provision of soil test be made
compulsory for the road construction in future. In this context an official from the
office of the Accountant General intervened and pointed the ‘issue of ‘persistent
violation of provisions in PWD rules and manuals regarding 'extra items' mcurred
in PWD construction, which in turn causes huge loss to State exchequer
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(12) The Committee didn't hide its anguish and concern in this regard and
opined that the revision estimate of the works executed by the Public works
Department is absolutely terrible at present and lashed out at the department for
allocating X 76 crore for Karamana ~ Kaliylkkavila road without tender. The
witness, Secretary, Public Works Department while admitting the procedural as

well as technical lapses in this regard assured that a detailed and thorough reply
should be submitted to the Committee.

{13) Regardmg the audit observation about the lapse of assistance to the tune

-of X 154.94 crore from Government of India the Committee recommended that a

proper mechanism should be formulated to monitor progress of projects sanctioned

and reimbursement from MoRTH {(Ministry of Road Transport and Highway) so

that the Government would be able to get the amount reimbursed from
Government of India in time. '

(14) Regarding the audit observation about inadmissible payment to
contractor for works not executed the Committee wanted to know, had any
disciplinary action been taken agai"nst the delinquent officers who were responsible
for the approval of Revised Estimate of the works without authority, one of the
witnesses, Chief Engineer (Roads & Buildings) Public Works Department
informed that two increments of a Superintending Engineer have been barred with
cumulative effect and an order had already been issued to realise I 50 per month
from the pension benefits of another Superintending Engineer. In this context the
witness, Secretary, Public Works Department submitted that internal vigilance
wing inthe department is very weak and hence appealed for the strengthening of
quality control wing so as to make the field checking very effective. He also stood
for the appointment of an official with technical competency in the Vigilance and
Audit Corruption Bureau (VACB) for ‘dealing with the cases of corruption in the
Department. In this context the Committee recommened that a separate monitoring
agency should be constituted, having persons with technical knowledge within the
Public Works Department to deal wlth the cases of corruptmn reported from
the Department.
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(15) With regard to the audit observation that time and cost over run due to
delay in revision of faulty design, the Committee sardonically asked how the
Department conceded the demand which was once rejected by the Government, the
witness, Secretary, Public Works Department deposed that in the case of Mattool ~
Madakkara Bridge it consisted of 7 spans in its original design, but considering
some technical difficulty such as formation of embankment it was redesigned with
additional seven more span after going through some expertise in this regard. After
this, the proposal was forwarded to Government, but it got rejected, he added. He
also submitted that the redesigning of the bridge in the best interest of the public
was the sole reason for the cost escalation to the tune of ¥ 13.79 crore. But the
Committee negated with the afgunients put forth by the witness and opined that
tendering procedures were at stake and observed rocketing of revision of estimate
in this case. The Committee also noted with dismay that detailed estimate was
made without considering the ground realities which in turn resulted in huge loss
and time over run by more than six years. In this context the Committee
recommended that detailed fool proof estimate and a scientific design shounld be the
sole criteria when executing a work with crores of rupees of public fund to avoid
lapse of money and time in future.

(16) With regard to the audit para that the calculation of rate of extra items in
violation of contract condition resulted in extension and undue monitory benefit,
the Committee asked had any penal action been taken against the erring official,
one of the witnesses, Chief Enginéer (Roads & Bridges) Public Works Department

- ensured that either the money should be realised from the agency responsible for
the lapse or stringent action should be taken against the delinquent officials for the
* lapses they committed. The Committee accepted the explanation fumlshed by the

Department,
Conclusiousa‘Recommtndatinns

(17) The Committee was disappointed to note that the preparauon of .
estimates regarding Kalpetia byepass without conducting scientific study on roads
and soil conditions resulted in dropping the project midway evenafier expending
4.16 crore from Central Road Fund. The Committee opines that improper planning ‘
and evaluation of the project reveals the lethargic atntude of the depariment.
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Therefore, the Committee recommends that exact procedures should be formulated
at the department level and the provision for soil test should also be made
compulsory for the construction of roads in futire, '

(18) The Committee express its anguish and concem over the additional
allocation of % 76 crore for constructing retaining wall in the Karamana-
Kaliyikavila road project, without tender. The Committee opines that such a
~ terrible deviation in an approved estimate can't be entertained on any ground and
even if it was necessary it should have been done through separate tender
proceedings. Therefore the Committee directs the Public Works Department to
submit a detailed report regarding the revision of estimates as well as -procedural
- and - technical lapses occurred while allotting additional Fund for Karamana-
Kaliyikavila road project. '

(19) © The Committee also express its concern over the issue of persistent
violation of provision in PWD Rules and Manuals regarding ‘extra items" incurred
in PWD construction which in turn cause huge loss to state exchequer. Therefore
the Committee directs the PWD to formulate a mechanism to avoid such'lapse
in future. :

(20) The Committee opines that lack of proper monitoring of project wise
progress and status of reimbursement resulted in the lapse of assistance to the tune
of ¥ 15494 crore from Government of India. Therefore, the Committee
recommends that proper mechanism should be formulated to monitor. progress of
projects sanctioned and reimbursement from MoRTH (Ministry of Road Transport
‘ and High\vay) inorder to get the amount reimbursed from Government of India in
time in future,

(21) On examininig the audit objection 'overpayment of ¥ 9.1 crore to the
contractor for works not executed’, the Committee opines that quality contro! and
field checking need to be more effective. Therefore proper disciplinary action
should be taken against the delinquent officers who are responsible for such lapses.
Therefore the Committee recommends that a separate monitoring wing should be
constituted, having persons with technical knowledge within the Public Works
Department to deal with the cases of corruption, :

Te% {2014~ '
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{22) The Committee express its strong displeasure over the pracedural lapse
in implementing Government projects through agehcies like KITCO, SIDCO and
Kerala State Construction Corporation which gains contracts as accredited
agencies and then subcontract the work to others without proper tender
proceedings. Thus it happened to be a safe corridor to bypass the Govemment
norms on éxpending public monéy. Therefore the Committee directs the
department to evaluate the performance of such agencies in implementing the
projects already awarded and to ensure a mechanism that the department itself can
implement the project in future.

(23) The Committee is aggrieved to note that defective design and undue
delay in the revision of faulty design resulted in the cost escalation of ¥ 13.79
crore in the construction of Mattool-Madakkara bridge, Therefore, the Committee
recommends that detailed and foolproof estimate and scientific design should be
- adopted as sole criteria while executing public projects inorder to avoid lapse of

public money and time in future, .

(24) The Committee observes that in the case of Kottayam-Kumarakom-
Thanneermukkom road, the PWD had ighored the site conditions while ‘preparing
the original estimates due to which the basic course was changed from Water
Based Maccadum to Wet Mix Maccadum and resulted in additional expenditure.
Moreover the calculation of ‘extra item’ in violation of contract conditions resulted
in extension of undue benefit to the contractor. Therefore the Committee
recommends. that departmental action should be taken against the eming officials
and the money should be recovered,

V. D. SATHEESAN,
Thiruvananthapuram, : _ Chairman,

19th March, 2018. o . - Committe on Public Accounts,
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APPENDIX -]

- SUMMARY OF MAIN CONCLUSIONS/RECOMMENDATIONS

Sl | ParaNo. | Department Conclusion/ Recommendation
No. concerned
1 2 3 4 _
1 4  (Food, Civill In order to prevent hoarding, black marketing|
. | Supplies and | and to reduce unnecessary subsidy burden, the
Consumer | Committee recommends that ‘inspection of
Affairs ARD's should be strengthened by periodical
Department | verification of the accounts with reference to
the entries made in the ration cards as
mandaied by the Rule 53 (1) and 29 (1) of
Kerala Rationing Order 1966.
2 5 Food, Civil{ The Committee observes with concern that
Supplies and|lack of supervision and monitoring on the part
Consumer | of officials resulted in diversion and
Affairs unrestricted sale of commodities and sale of
Department | subsidised commodities in an uncontrolied

manner to ineligible people. Failure to make
end to end computerisation of PDS led to
falsification of accounting of ration articles
and its diversion to open market_. Therefore,

'the Committee recommends that end to end

computerisation including biometic system
should be implemented in a time  bound
manner and strict instruction should be given
to ensure that subsidy items to be sold only to
genuine customers thrdugh the KSCSC.
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3

‘4 IR

17

Public Works
Department

The Committee was disappointed to note that
the preparation of estimates regarding Kalpetta
byepass without conducting scientific study on
roads and soil conditions resulted in dropping
the project midway evenafter expending 4.16
crore from Central Road Fund. The|
Committee opines that i improper planning and
evaluation of the project reveals the lethargic
attitude of the department. “Therefore, the
Committee recommends that exact procedures
should be formulated at the department level
and the provision for soil test should also be -
made compulsory for the cunstrucucn of roads
in future,

18

Public Works
Department

The Committee express its anguish and
concern over the additional allocation of T 76/
crore for constructing retaining wall in the
Karamana-Kaliyikavila road praject, without
tender. The Committee opines that such a
terrible deviation in an approved estimate can't
be entertained on any ground and even if it was
necessary it should have been done through
Separate tender proceedings. Therefore the
Committee  directs the Public  Works
Department to submit a. detajled report
regarding the revision of estimates as well as
procedural and technical lapses occurred while
allotting  additional Fund for Karamana-
Kaliylkavila road project. . J
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4

The Committee also express its concern over| .
the issue of persistent violation of provision. in
PWD Rules and Manuals regarding 'extra
items’ incurred in PWD construction which in
turn cause huge loss to state exchequer.
Therefore the Committee directs the PWD to
formulate a mechanism to avoid such lapse in|
future.

The Committee opines that lack of proper
monitoring of project wise progress and status
of reimbursement resulted in the lapse of
assistance to the tne of ¥154.94 crore from
Government of India. Therefore, the
Committee  recommends  that  proper
mechanism should be formulated to monitor

‘|progress of projects sanctioned and)

reimbursement from MoRTH (Ministry of
Road Transport and Highway) inorder to get
the amount reimbursed from Government of
India in time in future.’

2 _ 3

19 Public Works
Department.

20 Public Works
Department

21 Public Works
Department

On  examininig the audit objection
‘overpayment of X 9.1 crore to-the contractor
for works not executed', the Committee opines
that quality control and field checking need to
be more effeciive. Therefore  proper
disciplinary action should be taken against the
delinquent officers who are responsible for
such lapses. Therefore the Committee
recommends that 2 separate monitoring wing
should be constituted, having persons with

[technical knowledge within the Public Works
Department to deal with the cases of

corruptien,
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3

4

22

Public Works
Department

.| expending public money.  Therefore the
‘Comumitiee directs the department to evaluate

' implementmg the projects already awarded and
to ensure a mechanism that the department

The Committee express its strong displeasure
over the procedural lapse in implementing
Government projects through agencies like
KITCQ, SIDCO and Kerala State Construction
Corporation  which * gains  contracts as
accredited agencies and then subcontract the
work o0 others without proper tender
proceedings. Thus it happened to be a safe _

corridor to bypass the Government norms on

the performance of such agencies in

itself can implement the project in futire,

23

.Public. Works
Department

The Committee is gggrieved to note that
defective design and undue delay in the
revision of faulty design resulted in the cost
escalation of X 13.79 crore in the construction
of Mattool-Madakkara bridge. Therefofe, the
Commitiee recommends. that detailed and
foolproof estimate and scientific design should
be adopted as sole criteria while execuﬁug

public Projects inorder to avoid lapse of public

money and time in future,
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1 2 3 4
0] 24 |Public Works| The Comumittee observes that in the case of
Department | Kottayam-Kumarakom-Thanneermukkom road,

the PWD had ignored the site conditions while
preparing the originzil estimates due to which
the basic course was changed from Water
Based Maccadum to Wet Mix Maccadum and
resulted in additional expenditure. Moreover
the calculation of 'extra item’ in violation of|
contract conditions resulted in extension of
undu¢ benefit to the contracter, Therefore the
Committee recommends that departmental
action should be taken against the erring
officials and the money should be recovered,
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" ACTION TAKEN ON PUBLIC

45

UNTS COMM -16. AUDIT REP

(ECONOMIC SECTOR) OF CRAG ENDED ON MARCH 2013
Para - Recommendations Action Taken . i
No. . - . : . |
3.1.7 |Action may be taken to Supplyco has issued direction to strietly follow | -

ensure saie of item only to
genuine customers through
KSCSC.

L audit wing, in their detailed audit of Qutlets.

|monitored by the Vigilance Officer who is an
|officer in the rank of Superintendent of Folice,

quantity restriction on the subsidised items sold to
the Consgmérs. _

Ift order to ensure thar the instructions are
being followed, the Junior Managers (M&I) have
been instructed to conduct 'su.rprise inspection and
this aspect is also verified through. the internal

~ The Chartered Accountants entrusted with

detailed audit of the accounts of Outlets have

been specifically instructed to verify this aspect. - '
" The operation of Supplyco Outlers is also '

The loss on account of such instances, if
found, will be recovered from the officers

responsible. .
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CONVEYANCL ST/ TEMENT
- Rubble 25 k Pay g

For 10 km -
Batance 15 km @ Rs.7.30/km

proken Stone 36 kin by lorry {Pattithgpam)
For upte 10 km

. Balance 26 km @ Rs.7.30/km-

Sand from. Vadavar 42 km
Upto 10 km o :
Balance 32 km @ Rs; 7.30/4m

Cgm.ent and steel from K_én;_a_yam S kan
Upto 9 km

Red eartlj from Maparcad 12 on
Upto 10 km

Balance 2 km @Rs.3.70/km

Bitumen from : uvkal 7 km
Upto 10 km

- Balance 64 km @Rs.3.70/kan

. Appendix-T.

146.40
109.50

255.90/m3

moEEET=

146.40
189.80

mmmEmETEE

146.40
233.60

P omem e ES

162.80

146.40
14.60

mEESEEREE

18C.80
236.80 .

417.60/T




. &s per SoR 2010.
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Appendix-2

RETAILED CALCULAYION SHEFET ON FXCESS PAYMENT BASED ON
ACCOUNTANT GENERAL'S REPORT

The Accountant General (Audit) has observed that ¥ 80.38 takh as excess
payment mainly due to two following reasons:. = .

i. Wrong adoption of rate as per SoR 2010 while sanctioning the Revised

. Estimate for extra items for WMM instead for rate SoR 2007 adopted in -

- sanctioning of original estimate.,
ii. Wrong adoption of distance for convevance of broken stone as 36 km for

working out rate for WMM instead of 30 km specified in Agreement

Schedule.

Regarding the Part (i} Chief Engineer. Roads & Bridges is the Technical
sanction authority already confirmed the Accountant General's observation
vide letter No.CE/R&B/NE-1 1/31/06 dated 22.11.2012 and furnished that rate

“as per SoR 2007 comes to % 1223/m3. only against sanctioned rate of 1355/m3

A3 such extra expenditurg will be = (Quantity actually executed)} ¥

: . ¢difference in rate )
Quantity actually executed as ver A.GG.’s ohservation = 22938.385m3
Difference in rate due to BoR 2010 and SoR 2007 = 132/m3(1355-1223)
Extra expenditure _ -#= 22038.385x132 = ¥ 30,27,867/-

Regarding Part (i) there is no exira expenditure since thé 36 km

adepted as conveyance for working out rate for WMM same as actual-

conveyance certified while submitting DFR, -

(1ii} ' ) Convéyance Charge of ‘broken stoue increased due to clerical mistake

The actual conveyance of broken stone from source is 36 lon and the
same was considefed for preparing the data. The clerical error of 30 km is
noted occurred while entering the distance of conveyance in the schedule only
and not in the computation of rates. Hence there is neo physical increase in

conveyvance tharges as the actual certified convew is taken for working out
rate for WMM. : '
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1‘; _ APPEND:x g

‘Tables showi.ng ms amount lncumul by Government due to i.ncornct
. ¥ - gomputation of subaidy
_@l_.eferenee Paragraph 3.2 ; Page 53)

2010-11°
APL (Rice)
APL (Wheat) _ L 46535 | 465 . | 43170 ] 665,740,
BPL (Rice) . 420 41584 © . 389608 1,62,07,602".
BPL (Wheat) - 1.26,550
Totsl.

2013412
APL (Rice)
APL(Wheat) -~ .

BPL (Rice) upto
31.08.11

BPL (Rice)
froim 01.09.11 -
BPL ('Wheal)
‘Total

20__!2—'13
APL (Rice)
| APL (Wheas)
BPL (Rice)
“BPL (Wheat) " | -
“Total .

683,17 T 685 | - 61027 . 45.77.544.4

49,0473
%2,13,03,490
31,43,818
575,96,46,958

413660 -
C1iTi6
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APPEN DIx-IE

" Projects sanctiened during 2008-13
(Reference: faragraph 3.5.1 ; Page 62)

Completed Works o . ]
-t | CRF Toipr st to A de - Malsar CRF-43.KL-2008 144712 1498.00
Tirurkad Road from km. /500 to ) :
34/900 - .
.2 | CRP. 2007-08 I.mptmmm Katnar- CRY44-KL-2088 TRRL3 I61.B4
| Thalusbery Anjarskandy Road : .
3 | improvements 1o Ksloor - Muvartupuzhe . CRF-46-KL-2008 43138 425.63
: Kottappuram mad batween EKm &. 14,1008
| 0040 124000 :
4 | lmpro ta Mus ha o Muvaltupzt CRF-A7-KL-2008 - 534,65 540.80
‘Theai road beswews Kiri. 3/765 dt 14.10.08 - -
157750 - : |
.5 | g ta Koth 1 - Muvitupurhn CRF-48-KL-2008 T al634 TN
Kotapady Mutathupars  sosih 14,1008 :
- | from km OAHF ta HEDD . . . : .
6. | bmprovemzst in Nellduzhi - | = Muveiopuzha “CRF-49-KL-2008 157.69 361.16
’ ‘Theikmiyoor — Nedukani  -| - dt 14.20.08 [ .
Oonjapars road from Km 08 to”
120400 S . .
7 | BbocthathapketnrVadatupaca: Muvstupoghs CRF.SWKL. 2008 18968 | - 201.68
A 90d dt 12.1.09 : .
§ | CRF 2008-02 Sueng!h:mg and Kozhikode CRF-$6-KL-2008 22151 21759
T . 23,09
Yarook inlup - Fmok- .
Chiungam réad connecting NH 17 |-
‘Caliour Bypass sod NH 17 io
© . | Kozhikode districy R : .
% | CRF o | - - Mslapp CRF-57-KL-X08 755.86 754.00
| niding Quulny “of Kondoty - Codn23ee . :
Bdevannappars rosd from Km - :
0/00 101 1/450° . .
16 | CRF 200809 b . A CRP-58-EL-2008 1614.00 V60000
Pandikked Kumarampothur rosd o 23 : :
.| from Rm 6/00 to 29/700 ]
(1 | CRF swengthening the weak | Thirwvanstbapuram | CRF-59-KL.2008 102,74 £58.70
. p«vemi by providing 50 mun’ .21.08 |
and 23 m Ac  fom
; K»_'M




i~

73

12 | Improvemant w Tiding quality of Malapyprarm -53-KL-2000 19948 | 216.00
oad 4t 20.11.09 .

13 i Pallichal .Visgenoor - Vish P 53 KL -2009 1502.76 1574.74
roud dt, 20.11.09 .

14 | Stengthening of Mini. bycpeia Koahikoda CRF-67-EL-2009 24592 25454
oad At 20.11.00

15 | Impeovernent  of Mevwx Koxhilode CRF.52-KL-2008 95128 TTAL
Koolimada road MDR at. 12.1.0%

16 | CRF lmpeo Ents 30- Alapy M zh - CRF-42.-KL-2008 1316:14 27958
»  Fmuvilengadc rosd .

Kuorevilongada
Themmpormukam

17 | CRFF 2008-09 Improvemcos wad Kooaddikode CRF-54-K1,-2008 139.76 1016

streagibeing of Thismmngoor - : . 2309 .
-Atholi
cting NE 17 wad SH 3% : } )

18 | Marknz Chiootty Nager Mind Kewhilkcods 120.88 .51
tyopesa rosd toonecting  two . 23,08

19 | Link rosd coenscting NH 17 snd Kodagatioor CRF-S4-KL-2009 116007 1197.00
NH 47 - impeovemonty i riding Co de. 20.11.08
quality of Paravar Nedonbessery :

- road
20 { Impeovements tn riting quality of Muvsthgurhe CRF-50-K1.-2009 129565 113581
ik D . dt. 20.11.09
i - Thalapy
21 | Thalessery - Bavoli voad CBP-61-K1.-2009 1480.52 133174
' . dt 20:11.09.

2 | rowments  to  Arskuzha- Kndungeiloor 58538 . 608.62
Vashakulon . 20.11.09 :
Kaloor road Km 00000 to 147200 _

n 0 Verhak Kndaugailoor CRF-55-K1.-2008 101344 996,97
Plaghd in Thrisoar district & 20.11.09 -

24 | improvements W the Pals Town- Movarpurhe CRF-FL-3010-11- S 1992
Koothsttukulem road from Ch . TR 1122011
0000 to 23300 (via Urhavoor in :

Kottwywm JEstrict). .

25 | lmpr Nedu Thirevaanthapuroy | CRP-KL-2010-11- 150111 150433
Pushenpal Vonj 079 a 2100301 |

26 |1 mts to M Easmygod CRP-RL-2010-11- 55100 73,03
Uldouds rosd from ch:2500D to 080 dx. 21.01.2011

768/2018.
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| CRP:72-ET-2610

" & 15102010
28 | Foprovemeuts tm  Akkulam - L — . 2000 )0 - 388188
Sreckaryary - - . 20i0.&. N .
Kindenaskedavy -« MDR in © 24.102010
29 | bpeowcownts ©©  Faooke - | CREEL-2010:11- | MIET[ . A
Kiwuvantrrutlyy road | o83 de 21012012 |
30 | Improvessonts to Madsthil-Bdon CRE-74-KL-2010 - 15348 [ 73193
| Keczhpally ood m Koo di 27.10:2010 ] e
N | Inywovemeots 10 Py | eRF-70-K1.-2010 - #1490 | I T4
Nunminds in Kezhikode deries dt 30.9.2010 ) _
32 0. km. (A0 o CRF-K1-2010-1). 39880 | 544,39
154000 of road 034 de. 21013011 -
33 | Strengtheming of Calict beach CRF-£8-EL-2009 1073.02 | 33704
roxd - Coaytal Highway & 20.11,09 )
34 | lprovemeots o Karipar airport. CREKL-2010-11- 34320 276939
N Edsvannapan- Thillalsyoor- O8] dt 21.012611 T .
Makaivaskuhotrasy.
Neltidopursmbe road  betwessy . .
ON00 to 5000 . ) . :
33 | Coustraction of Pals  sown Muvatiopurhe CRF-EL-2010-11- 158500 193788
byopass road inchading & new 076 de 7.12.2010 - B o
bridge “;2'1“ Lalem Thodu, ch . : -
0000 {0 241160 {via Ramapurem) . .
in Kottaywmn district S
kLR e —— to the CRP-SO.EL-1010 932,58 13852
o | Diurovedonn- M o 3092010
Mumakioman-Kedachits rosd in -
37 i the - woak | Thiravanesthepuess | CRF.71-KL 2070 127589 | 208.76
mmmm : $&.2.11.2010 :
| BM and 25 men BC- from Neyysr ’
'Dem @ Shodskede  of
Nedumenged SH  moed 3

-

L
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CRFO75-RL-

2010 &t
conneating WH 47 (oew NFGE) 1122010
wd NH 21¥new WH 966) in
Palakicnd i -
39 | Coustruction of s new bridge Kollun CRP-KL-2010-11- 754.50 43500
paniiel 1t the exising imo 078 dt. 21.01.2011
bridge at Kollam town at Km
ASUB00 of NH 47
40 } Improvemess w Almppasha CRF-KL-2010-11- 702.00 0
Tietkunnapozies, Mavelioum via 082 & 21.01.2011 :
Hangyariimimygera OO0 w
15300 .
41 | Improvemet  of Maznedkkad- Muovetivpuzha CRF-KL-2012- 2000.0¢ ]
. Vi 087 it 10092012 |-
Thengees-Nuhukdoady-
L i road g
NH 208and WC Rosd o
byepaming . Kottsysm Town wod
Changansssery Town
42 | Impeovemenns w0 Poovarsoi-Pels- Muvattopuzha CRP-KL-2012- 500,00 0
Hoepital Jootion - 084 ot 10.09.2012
Pothoopaltikiosru-Kappil
Peoodenamyaysl .
43 | Ioprovansuis W Malappuram CRE-KL-2012- .1800.00 ]
. | Eolepporan rosd in Malepparsm | 089 de 10.09.2012
WMM:‘:W Muvptiapeabe CRF-K1-2012- 23900 ]
090 &t 20092012
| - [l 1195138 2064.28
ISC work (Ougelny )
45 | Smpe o the K Malspyarae 1EC -KL-2010-005 09.70 172
Marey ) ot 3.12.2010
Kavilpady-Olavekode road
conncoting NH 47 and NH 213 in
| Palakicad district
Work sot talen up
46 | CRF - 2007 - 08 Impeoving | Xoshilode (oeds) | CRF-55-KL-2008 17268 0
Riding Quality of Calicut - 0.2,3.2009
Beypore Port conncotivity from
00} %0 SO0 )
De-sanctisncd werln
47 | Nodumbuasecy Kodslidcans! Muvatnanohs CRF 45-K1-2008 517.09 ]
Road ion of Arakiony dt 14.10.2008
Bridge




Foot over bridge on hofk rides.of

DarTw
river at

bridpe acroes
ch 2R3/117 NH 49

76

CRF 51-K1-2008
a12.01.200%

11237 |

Total

FXTTTY

nndae

™
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£ O Appmorx-m

-

Statement of requivgi and wnrk out of excess payment of different materialy
for the iR gy 3 2938385 cum of Wet Mix Macadam
; : g rag;l‘lph 3.8; Page 1"3)

wofw B
Henocﬁ:r!i’%&ﬁé?moﬁm

768/2018.
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By ey&;_u:e Taie for broken stones 45 mm and below as per
2007 Soll

S0kms

T T 14640

T 146.00.

[Xa5tan

For 1 cﬁmof g 91'}225)

T 29240 xtfi 32=!335 97(A)

Hmemfmlmofm

mel‘ll .

l'aththanam o

For 225 cum of !

i emnt or BS -

45 mm to 22.4 mun @i i a1l 89, 100
224mmw236mm@'40percem EYTTON R
236mmto 75 m:cmﬂ@ﬂﬂuper 189100 [
cent

{297 cuma |

Il':32 Cuon |

T 33620}{?.1 .32.—' 34 443 ‘?&(ll}

TR A4378.B) - T 557 (A)

=3'57.81 -

For 22938.383 c_u&.'ofwm

R IR I

PITITETIRE E TN I g
=€1326%akh -

AGH 1055 cont uve_rggcwges- ¥ 1,33 takh.
Total € 14.50 fakh _
Add lO;m‘cem conu'actor‘s proﬁt T 1.46 1akh

Total.

¥ 16,05tk

Add 65 ggce;u-mdet

0.42 takh -

Total excess paid .

T .
2.26.47 Inkh -

Ll

i
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